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SecondFlpor, 
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Subject.- Fowardng ef ooies of t Crders psscd by the 
Gehtral adthinistrtiVe Tribunal,BangalOre. 

PLease frnd eic1oseU t ierew1th a copy nf th eDER/ 
pss-d by this TribJnRL.in...the above ic 

mentioned arplication(s) ôn.,.j1 	 • 
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CEMTRAL ADMINISTRATIVE TRIBUNAL 	. . 
BANGALORE BENCH 

V.VO.AJqo..153/94 . 	. 

WEDNESDAY THIS THE SEVENTEErT}I DAY OF AUGUST 1994.. -  

Shri Justice P.R. Shyamasundar ... V1ce-C4jrman 

. 	. 	 ShriT.V. Ramanan ... -Membr (Aj 	S  
K.C.VGangaiah,.  

H 	 S/o Chikkathappa, 
aed 44 years 

Working as Lower Division Clerk, 
Office of the 
Collector of Central Excise, 
Queens Road, Bangalore. 	. 	... Applicant 

(By Advocate Shri C.R. Goulay) 
V 	 V •- S 	 V,  

	

I 	V. 

The Collector of Central 
V 	 Excise and Customs, 

. 	Cntral Revénué Buildings, 
Queen's Road, 
3• No.5400, 	V 	 V 	 V  

V 	

V 	
:.' 	:•,. 	. 

2. 	The Deputy Collector of 	. 	 V 

Central Excise (PVJ HQrs, 
C.R.Buildings, . 	 •• 	

V Queen's Road, 	-. 
V 	

• 

 

Bangalore-560 001. 	' . 	... Respondents 

(Ey'Advocate'Shr M. Vasudeva Rao 
V 	 Addi. Central Govt. Standing Counsel] 

- 	
V •V • 	 VV • 	

..• 	 '•V 	 V . 	
V • 

- 	 - 
Shrjustjce P.R. Shyamsundar, Vice-Chairman. 
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1. 	After having heard VShri 

V'R•U• Goulay, for the 	V 

V 

	

	

ap1jcant and the learned Standing Counsel for the 

department, we are little amazed that the applicant 
V 	

"4,who had a clear right of appeal, as mentioned in the 

.H'ugned order, which states inany wafs that the ; 

	

order is. 'liable to be appealed against to the higher 	
V 
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authority and what is more Rule 23(c) of CCS (CCA] 

Rules also providing for such a contingency, nonethe-

less the applicant has come straight to us. 

- 2. 	Be that as it may we now direct the applicant 

to exhaust the right of appeal under law and thereafter 

come to us if need be. The applicants 	herein 	will 

prefer such appeals within one month from the date' 

of this order and on receipt of the same the Appellate 

Authority .wi1].,, dispose of the same within two months 

thereafter. Pending disposal of such appeal which 

is to be preferred as indicated above • the impugned €t& 

reversion will stay put and not operate. There will 

be no costs. 

I 

	

- 	 • 

-. 	 MEMBER [ .) 	 VICE-CH.kTRMN 

bsv 	 . 

	

TRUE 	
.. 

1' Pf 	 \.\•. 	COPY 
i-f 	 -- 

icy* 	rzr) 	 Section Offict 	c/ 9 

	

p 	..entral Adrninistraive Tribunal 
Bangator 

Banyajore 

I 


